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/QOTIFICATION

No. F 4-59/2005/Seven/06.—In excrcise of the powers conferred undel section 181 read with secuon 25% ol

Chhamsgdrh Land Revenue Code, 1959 (No. 20 0fl959), the State Government hereby makes the {oltowing rules.

namely -—
RULES
1.  Short title, extent and comm_enéement e
-f (1 These rules may be called The Lease {Government land for Rétanjnlf[(arzmj prantation and bio-diescl
based processing unit} rules, 2006, '
(2) . 1t shall extend to the whole of Chhattisgarh,
(3 It shall come into force from the date of its publication in the Official Gazelle.

Definitions 1—

In these rules, unless the context otherwise requires :—

by "Code" means, C'hhallisgarh Land Revenue Code, 1959 (No. 20 of 1939),

() "State Government" means, Government ofChhauisgarli,
(3 "Government Organization” means, Government Undertakings of Government of Chhattisgarb, such as

- CREDA, Forest Development Corporation, Agriculture and Seed Development Corperation. ctc.,

{4y "Interdepartmental Committee" means, the Interdepartmental Committee constituted by Government ol
Chhattisgarh Revenue Pepartment,

(5 "Ratanjot/Karanj and bio-diese| based processing unit” means and includes establishine:t ol complexes
' © or cstates comprising Ratanjot/Karanj plantation and bio-diesel procéssing industrial unigs. Camposite
high technolegy agricuitural prajects in the areas of Bio-fucl, hybrid seed praduction. micro-piopagation

through tissue culture etc., and research and develapment activities including training.

(6) "Lease” means, ]éase given under these rules b:ﬂ does notinelude sub-lease,
(N “Lessee” means, the organization which ha.s been granted a lease under these rules,
(8) * "Ravine land" means, ]an.cl spoiled by water into gully and nar row gorges and unfit {or cultivation by
- : Imdmary means, :
| {9) ' "_Mun‘lkin-]and" means, land unfit for cultivation hy ordinary means:* -
{10y~ '-'lWﬂs'te‘ La.ndf':' means Governmentland Iying-va{:am-formnré than-1(} ycars:Which'i.ﬂ'unﬁt;I-'(.)l-':cui-l‘i‘\-'ulimrr.--- e ¥

- by:ordinary.means, and:include‘s-n‘:_ﬂm_kin-land-and-raw'ne-Iandg-hut_ does:not.include forest -l oo o
Identification of Waste Land s

Waste land will be tdenuﬁcd in districts by lhe committee consuluted tor this purpme mmpmme of the tollowing .
"members S - e

‘-

. ”) Cnllec'to'r.' e S : : -' Chairperson. - - -

i 1 . i e Lt R e B AT i ek B A B b
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3
(4)
(5)
(6)

BTG T, T 1 faaer 2006 ‘ - L4
General Manager District Indusiries Center - . Member -~
Deputy Director Agricuiture - Member Secreniy
Exccutive Engineer CREDA : - Member
Mininig Officer ' - . Menmpet
Divisional Forest Officer Member

Grant of Lease :—

(1} State Government may grant a lease of waste land to a Government Qrganization {or Ruanjat/Karanj
plantation and establishment and running of Bio-dicsel based processing unil.

(2) Waste land required for the use of the concerned village shall nol be given on lease under these rules.

Procedure for Grant of lease :-— '

(1} The application for lease shall be made to the collector in the format given in schedule-1.

(2) Withinone month of the receipt of the apphcation. the committee constituted under rute 3 shall e xamine
it and give its recommendation,

(3) Collector shall send the proposal to the Revenue Departenent in the format given in schedule-2 along with
the recommendation of the commitiee,

{4) Revenue department shall submnit the cases received by it afler examination to Chhattisgarh Bio-dicsel
Development Authority,

(%) On receipt of the recommendation of Chhattisgarh Bio-diesel Development Autharity the case shall e
submitted for decision to the Interdepartmental Commitee of the Reveaue Department. The decision of
the [nterdepartmental Committee with respect to the lease shall be final and shall be deemed (o be the
decision of the State Government,

(6) The decision of the interdepartmental committee shall be communicaled to the collector by the Revenue

' Department,

(7 The decision of the State Governinent shall be communicated to the applicant in writing by the Caollector.

{8) If the State Government has decided to grant tease, the lease shall be exccutea by the Culleciorn.

9y It more than one application is received for the same land, Chhattisgarh Bio-dicsel Development Autho-
rity shali ret#mmend one applicant keeping in view the previous experience of the apphiciits. knowledee
in the field of bio-fuel and the possibility of proper utilization ot land.

(10} Land situated within 16 Kms of the limits of the area of a Municipal Corporation. 8 Kms olahe limiis
of the area of a Municipal Committee/District Headquarters or 4 Kms of the limits ol the arcu ol 4 Nmnu' :
Panchayat shall not be given on [ease under these rules.

Conditions of Lease :—. : I

{1) Waste land will be allotied first for 20 years. the State Government may renew the lease after consideriny
the compliance with the conditons of the lease. necessity of the land in fuwture and public inleresi. ior
a further period of 10 years.

(2) The lessee shall not use the land for any purpose other than planlallon of R‘llamm and imtmm and esra-

blishment and running of bio-diesel based processing umit,
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{3 The Tessec shall invest 50 percent of the total project cost within 2 ycar‘; from the dale of urant i‘[ l(,‘m,
and shall 1nvesl the remaining amount within-(fe next 3 years.

(4) The lessee shall not make any cmy(éof permanent nature on the leased {and.

{5} . Lessee shall not sub-lease the land;

(6) Lessee shall be responsible for the payment of all Government and public tax, cess el

(N Lessi—::e'm'ay get the Jatropha and Karanj plantation and Bio-diesel based processing unit managed hy
acompany in Which the lessee Government Organization has at least 26 percent share holding, but the
lessee shall neither transfer the land Lo anybody nor sub-lease it under any circumstance.

7.  Lease Rent:— ' '

The lease rent shall be as follows —

(1}
(2)

(3)
{4)

First Year Rs. 500/- hectare
Second to Fifth Year Rs, 625/- hectare
Sixth and Seventh Year Rs. 900/- heclare

- Tight Year and afterwards Rs. 1400/ hectare,

B, Scéurity Deposit :—

No allotment under these rules shall be made unless lessee deposits Rupees 5000/- hectare, which shath be refundable
without interest to the lessee after completion of the Project.

9, Inspection —

The committee constituted under ruke 3 shall inspect the work of the lessee at feast once a year and the inspeciion report
- shall be submitted through the collector to the Chhattisgarh Bio-diesel Development Autherity,

10.  Cancellation of lease, return of possession and re-allotment :—

(1)

(3)

The State Government may, after giving an opportunity of being heard, cancel the lease atany time if the

lessee contravenes, any provision of any Act or Rules for the time being in force or the conditions of the

lease.

On the basis of the inspection report under rule 9 or on non-compliance.with the conditions of the lease

“by the lessee in any other manner, Chhattisgarh Bio-diesel Development Authority may recommend the
cancellation of lease to the State Government, and the State Government may cancel the lease on the hasis

of this rccommcndatiqn after giving an opportunily of being heard ta the lessce.
After Lanu,lldllon of the lea% the possession of the lg,s‘;ce shall be dcemcd twhe umu{hr)t ized possession
under section 248 of the code and revenue offu,el s shall he mmpeu.m 10 take action against such lessec

under scctmn 248 of the code.

In addition o the action under' section 248 of the code the lessec shall be lable 1o pay a penalty ol

- Rs. 10,000/~ per he'clare_ per month it} the Jand is vacated by the lessee.

CAlter the é_anccila_tinn of the lease the Stalc Government fhay al]c)t the waste Iand 18 annlhcr ]cxs‘.cu_

" State. Govcrnmcm may cancel the lease at any time beforc {hc u)mplmon ol the ]eaxe pcrmd withoul
_d%\]gl’]lﬂg any I'CdSOF]
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11.

L2.

13,

n State Government may cancei the lease before the completion of the lease period if the Tand is
for some other special project.

Removal of difficulties :—

If any difficulty or dispute arises in carying out the provisions of these rules, the deciston of the Revenue Department.
shall be final. :

Relaxation :— ‘

State Government may by notiﬁcétion in the official gazet.le relax any provisions of these rules.

Repeal and Sévings e

Lease {Government land for Jatrophafi(aranj plantation and Bio-diescl based processing umt) Rules, 2005, and
orders, resolutions, .if any in force immediately before the commencement of these rules. are herchy repealed or

rescinded as the case may be in respect of matters covered by these rules.

Provided that any order made or action taken under the rules so repealed shall be deemied to have been made or
taken under corresponding provisions of these rules.

By order and in the name of the Governor of Chhattisgarh,
ALOK SHUKLA. Secrctary.

o

-
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/
Application Form

‘Allotment of land for an Integrated Project for Jatropha/Karanj Plantation and Bio-diesel processing unit to a
Government Organization '

[ Lease (Government Jand for Ratanjot/Karany plantation and bio-diesel based processing unit) rules, 2006 |
To
The Collector
District............ v e

WE v wrrien apply as follows for the allotment of land for an integrated Project for
+ Jatropha/Karanj Plantation and Bio-diesel processing unit :— :

1. Particulars of the applicant Government Organization :—

{a) ‘Name
(b) Address
(c) Telephone/Fax/Email

2. Category of the Government OFZamIZATEOTE .....o.c.ccoireiorrerormirern it rensermes e reesecncrn e e rseecssetee serresesaeneiees st

3. Particulars of the present business of the Government Organization

Hm et bR R R an e kA b bbb e e ndd i d b R b e m e ke n b b bR g rm sk n e e s e e e e e e ek L E e R s A E R4 R AE et AR A e R LR s R R R f AT T LR e raiEr e rr i E e

P T

4. Profile of the Applicant Government Organization (Annexure)
5. Particulars of the land apphied (Kindly enclose certified copies of Khasra and Patwari map)

6. Particulars of any other similar Project being implemented hy the applicant Government Organization

(Add more sheets if necessary)

e

.QI

P ==
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7. Main points of the Detailed Project proposal of the applicant

{a) - Trees selected for plantation - Jatropha/Karanj

(o ~ Type of soil of the identified tand

(©) - Availability of ground water in the identified tand

(d) Proposed intercropping '

(e) Capat{‘ily of the bio-diesel unit : Tonnes/day

)

8.  Financial Particula® :
ncial Pagic

(a) ‘Availability of money as per the accounts of the applicant
(b) Total money available for the Project

{c) Proposed bank loan :

{d Annual instatllment and duration

(2) Total Project cost

9. Project management systems (As annexure)

SRS OT OO (Authorized signatory) solemnly affirm that ali information given in this applica-
. lion are true. I agree to abide by all rules of the Government relating 1o the allotment ot land, and loliow all conditions
imposed by the Government.

Siganture
Date.....coooieciiiriens Name of the Officer
: “Seal of Office
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/ SCHEDULE—-2

yd [Rule 5 (3) ]

Proposal by the Collector to the Government

r ledse (Government land for Ratanjot/Karanj plantation and bio-diesel based processing unit)

{ Check list un
: rules, 2006

1. Is the revenue case cnclosled (Give Casc Nufnbcr) - | i‘
2. Isthe land in question Na?,u:] land 7 1f it is-Jand in Nistar Patrak etc., hag-it heen remcv:d frof™he Nistr Pawak 2
3 Is the pfocedure of the Collector also enclosed ?
4. lsthe application enclosed ?
5 Is lhfe certif_i.t.:d:cc;p.y of map enclosed ?
6. Are certified c.f)pies of Khasra and land records enclosed ?
7. Has the land on all four sides of the applied Jand marked in the map 7
8. Isthe C(‘;HSBDI of the nei'ghbours enclosed ?
9. Isthe consent of the c{;rﬁcgrncd dep.anmeﬁ.ls of the G(;vcrnment enclosed ?
10.  Is the consent of the Municipal C_orpnraiionfMunicipalik.yfI\Iagar PanchéyalNiiIagc Panchayﬂllenclnsec; '.’.
[1. s the consent of rhe.Town and country p]anning'depa_rtmcnt cnclo'sed ? | \
Lo .Whelher objections were nvited by 1ssue of Udghoshna ? _ o
" 13, Have the objections been removed ?
14. Is the layou.l appro.v.ed ?

15, Has the opimion of the deparlmént related to the purpose for which land is required been taken !

%

_' 16.  Is sufficient money available for the use of Iah_d 9

- 17. what is the rate of land as per the sale of last onc year in the area, and what 15 the rate of land as per this yow's
guideline ? : : ' '

“ra i18. Is lhc‘ca.lcu]atioﬁ:(')f- premium and rent é\s per rules ?
9. Is_ the applicant ofgapiéation're'gis'fer.ed.? Registration should by in Chhattisgarh.
20. | I:f the land 1s-in the_posScs;ion bf another department, haé meir-pennissicn been tz;kcn ?
i 21 ‘-"Are_-_lheir_ sufficient fe%s;)ps'for allotm-vent_o-f‘land without auction 7 _ :
- S gnau:n'c

LCollecror
District .,

- i, s o Sy R, B 0 R bl TS, e 2 dEa aan e 2006,

T e e
-




	

